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OFB'l CQ,li T 

c~nlAL All\UNlSTrlATIVE llilBU'JAJ,., ALLAHABAD BENCH 

ALi=AHABAQ 

Allahabad : l..lated this 4th dat Of August, 2:>00 

uriginal Applicatim No.l093 Of 1992 

pistrict ; Moghalsarai 

Hon• ble Mr. Justice RrlK Trivedi, v.c. 

Hon•ble Mr. s. aiswas, A,.M. 

2. 

A.K. Kharey sen Of Late Kameshwar Nath, 
Head Clerk in ,Jivisimal rl.ailway Manager• s 
Uffice, Eastern rlailwat, Moghalsarai. 

MOti Lal Singh s<n Of Late Hardayal Singh, 
senior Clerk in the Office Of Divisional 
flailway Manager, Eastern Railway, 
MOghal sarai. 

(Sri Sajnu Ram, J¥ivocate) 

2. 

3. 

• • • • Applicant 

versus 

union Of India through General Manager, 
Eastern rlailway, Fairlie Place, Calcutta, 

Di vi si mal Railway Manager, 
Eastern Railway, MOghalsarai. 

senior uivisi onal .Fersconel Officer, 
Eastern dailway, Mughalsarai. 

( sri [1::, Sax en a, Ad v 0c ate) 

• • • • .rle spcn cten ts 

OR,) ER (U r a 1) 

By Hon • hl e Mr. Justice illiK Tri yedi, v.c. 

By this a P!Jlic a tim un cter section 19 Of the 

Administrative Tribun als Act, 1985, a ctirecti en has 

been sought to the r esLJcncten ts to promote and upgrade 

the ap f.l}. ican 16 as Head Clerk and t o pa:y them the arrears 

Of sal a.ty and other allOt-laO c&s w. e. f. 1-1-1984. 

2 . Learned coun sel for the a pf=;lic ant has submitted 

t hat the department has already given appointment to 

the ap plicants en prom oti cna1 post and thei r seni ori 1>f 
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has also been determined frcm 1-1-1984. However, the 

consequential benefits like arrears Of salary etc. have 

not been given. 

3. The respcnctents w~re all O#ed time ,m · 10..;~1997 

to file SCA. The orcter reacts as under :-

"Learned counsel for the applicant sutmi ttec:t 

that the applicant has since been promoted retrospective 

w.e.f. 1-1-1981 and also granted seniority accordingly 

but the arrears Of wa ges, have not been granted. 

Learned counsel for the respcnctents is granted 3 weeks 

time to file supp. CA to brin g en record the order 

which has been passed in this regard and also as to 

why the arrears Of salary has not been gran ted • 

Applicant.s shall have 2 weeks time to file Supp. RA. 

List for hearing on 25-4-97" 

4. HC>w-Jever, no SCA has been filed, though more than 

three years have Passed. 

was granted to file SCA. 

ln 9-7-1998, again opp ortuni 1:y 

In these facts and circumstanceJ 

as several opp or"tl.ili ties have been gi yen to the 

res pcnct ents, but they have failed to carry out the 

orcter Of this Tribunal, we dispose Of this applic aticn 

finally with a directi m to the responctents to pay 

the entire arrears of salary which may be adm~ssible t- ~ 
v- 00• I 'R ~~ {"G:;\ ~~ ~~~~"'& .v"'~W~) 

to the ap(Jlicants uncter ruleslwithin a periOd Of three r' 

months from the date, the cof¥ of the orcter :'s ~~t.<.. 
before resfJOOctent n o.2, the uivsiima.lL. Manager, 

Eastern rlailway, ,\1\0ghalsarai. No orcter as to costs. 
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Member (A) 
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Vice Chairman 


